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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 41 OF 2015

AND

ORIGINAL APPLICATION NO. 189 OF 2014

UMASHANKAR PATWA

(EARLTER D.K. JOSHr) ...APPLICANT

VERSUS

UNION OF INDIA AND ORS. ...RESPONDENTS

SUBMISSIONS BY THE APPLICANT TO THE REPORT DATED 27.OL,202L

OF THE 
'OINT 

COMMITTEE

1. That the Applicant in the present matter had approached this Honble Tribunal

against the construction of the Hindustan Institute of Technology & Management

and Anand Engineering College inside the Soor Sarovar Wildlife Sanctuary. The

Applicant had submitted that these constructions were in violation of the

Environment Protection Act, 1986; Wildlife (Protection) Act, L972 as well as orders

of the Honble Supreme Court. The Applicant also raised issues of pollution to the

lake by Respondent No. 5.

2. That an Eco-sensitive Zone was also declared during the proceedings however there

was a discrepancy in the boundaries of the Sanctuary as shown in the Notificatlon

issued under Section 18 of the Wildlife (Protection) Ad, L972 and the Eco-Sensitive

Zone Notification issued under the Environment (Protection) Act, 1986. Therefore,

by order dated 18.09.2020, based on a statement of the Ministry of Environment,

Forests and Climate Change, this Honble Tribunal set up a Committee to solve the

issue in the boundary as shown in the map of the ESZ:

"3. We have today heard the matter again with the assistance of Advisor,
MoEF&CC who is present in percon and who has also had some
discussion with the Department of Wildlife. He submib that there is
discrepancy which needs to be resolved by the State Government, with
the assistance of the concerned central authorities. We find that even
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though the protected area described by the blue line in the map is 403.09
ha, the area of the sanduary is said to be 1020.25 ha, which includes
403.09 ha. There are constructions outside 403.09 ha but within 1020.25
ha. If they are paft of the Wld Life 5anduary, under Section 27 of the
Wild Life (Protection) Act, 1972, such constructions are not allowed and
are illegal unless the boundary of the wild life sanctuary itself is changed
under Section 26A of the Ad. The constructions in question are said to be
after the 1991 notification. Thus, either it should be clearly declared that
the area is paft of the wild life anctuary and in such case all constructions
in the said area should be removed or the boundary of the wild life
sanctuary itself should be appropriately demarcated and laid down.

4. Let this be done by a joint Committee of Chief Wildlife Warden, UP,

nominees of National Board for Wdlife and furest Division of MoEF&CC.

The nodal agency will be the nominee of the National Board for Wldlife
for coordination and compliance. "

3. That thereafter, the Joint Committee headed by the Wildlife Institute of India has

filed a Report dated 27.0L.2021 stating that the Sanctuary was not finally notified

under Section 26 of the Wildlife (Protection) Act, L972 and there was a need to

'modiff'the boundaries of the Sanctuary:

"7. In case of the southern boundary of the sanduary, the notification
of the sanctuary clearly says that the boundary is that of National
Highway-2 (NH-2). This definitely is an unambiguous boundary. However,
on studying the map and the ground situation and fufther as informed by
the DCf, National Chambal Projed Sanduary Agra and his staff the area
between the wetland along with the forest area controlled and managed
by Forest Department and the NH-2 is not under the furest Depattment's
ownerchip and possession. There is a substantial area which is under
priuate ownerchip and belongs to the village Anena which does not seen
to have been addressed well, duing the settlement process,
8. As a notification u/s 26 for the sanctuary is yet to be issue4 the
sanctuary is not a finally notitied sanduary.
9. The Gazette notitication of Eco Sensitive Zone (ESZ) of Soor
Sarovar Bird Sanctuary (SSBS) was issued on 10.10.2019 which mentions
an area of 4,030 square kilometre for the bird sanctuary with a one
kilometer uniform buffer around it as its ESZ in an area of 10.20 square
kilometers. Owing to the inconsistency in the boundary description of the
SSBS, the ESZ expeft committee of MoEFCC in its meeting dated
16.03.2020 recommended to keep the final notification which was already
issued, on hold and to de- notify it, as there was an ambiguity in the area
of the SSBS.

70. ft is therefore reommendd that -i) Since, in the notification of the anctuary under s*tion 78,
the descrtM ana of the snctaary and the boundaty of the
sanctuary do not match so it nds modiftcation.
ii) Since the *ttlement pnocess of the SSBS has not
addrcssd the issue of boundary and righB poperly, thercfore
the action under *ction 27 to 25 may be ruonsidetd and a
clar ltlap indiating the proposed bundary pillarc on the
boundary of SSBS along with their fotwatd and backward
barings may al* be given."
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4. That the Applicant submits that the above conclusion is incorrect as it fails to

consider the provisions of the Wildlife (Protection) Ac., 1972 which apply to the Soor

Sarovar Sanctuary:

a. The Notification issued under Section 18 of the Wildlife (Protection) Act, 1972

(before the 1991 amendment) is the final notification and no requirement to

issue notification u/s 26 and same cannot be modified, as the Wildlife

(Protection) Amendment Act, 1991 is not applicable to the present Sanctuary;

b. As per Section 20 Wildlife (Protection), 1972 no land can be acquired in the

Sanctuary land after issue of notification under section 18 of the Act. In this

case acquiring land by Hindustan Institute of Technology & Management and

Anand Engineering College after 1991 is illegal,;

c. The Report has incorrectly suggested for modification of boundaries because

there are certain parts of the Sanctuary where construction has been

undeftaken illegally and not under the control of the Sanctuary management.

There is no provision of law that permits 'modification' after a final

notification has been issued, without recommendation of National Board of

Wildlife (NBWL). Further as per Wlldlife Act decision of the NBWL has to be to

promote conservation and not to allow illegal construction.

The Notification issued under Section 18 ol tie Wildlife (Protection) Act,

1972 (before the 1991 amendment) is the final notification and no

requirement to issue notification u/s 26 and same cannot be modified, as

the Wildlife (Protection) Amendment Act, 1991 is not aoplicable to the

5. That the observation and statement in the report dated 27.01.2021 that notification

under section 26 of WPA is yet to be issued, the Sanctuary is not finally notified is

ill-founded and contrary to correct position of law. It is submifted that Section 18 of

the Wildlife (Protection) Ac., L972 before the amendment under the Wildlife

(Protection) Amendment Act, 1991 stated as follows:

"Section 18- Declaration of Sanctuary- (1) The State Government may, by
notification, declare any area to be a sanctuary if it considers that such

Dresent Sanctuarv:
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area is of adequate ecological faunal, floral geomorphological, natural or
zoological significance, for the purpose of protecting, propagating or
developing wildlife or its environment.
(2) The notification refered to in sub-section (1) shall specify, as neaily
as possible, the situation and limits of such area.
Explanation- For the purposes of this Section, it shall be sufficient to
describe the area by roads, rivers, ridges or other well-known or readily
intelligible bou ndaria. "

6. Therefore, once a notification was issued under Section 18, it was a final notification

for the purpose of the Wildlife (Protection) Act 1972 and the settling of claims

would not impact of the legal validity of the Notification itself.

7. The Wildlife (Protection) Ad., 1972 before the amendment under the Wildlife

(Protection) Amendment Act, 1991 under Section 18 was the declaration of the

Sanctuary, and only after the amendment there was the requirement of a final

notification under Section 26A.

8. That the Soor Sarovar Wildlife Sanctuary was notified on 27.03.799L which was

before the Wildlife (Protection) Amendment Act, 1991 was notified on 20.09,1991.

Thus, the Notification issued before the Amendment Act would not be bound by it as

there is no retrospective operation of the same. The copy of Notification dated

21.03.L991 is filed as Annexure A-1 and the copy of the Wildlife (Protection) Act,

L972 prior to Amendment in 1991 is filed and annexed as Annexure A-2 .

No claims submitted before Collector in Proclamation proceeding

9. That the proclamation by the Collector under Section 22 of the Wildlife (Protection)

Ac., L972 inviting claims for settlement stated as follows:

"22. Proclamation by Collector When a notification has been issued under
Section 18, the Colledor shall publish in the regional language ln every
town and village in or in the neighborhood of the area comprised therein,
a proclamation-
(a) specifuing as nearly as possible, the situation and limib of the
sanduary; and
(b) requiring any person, claiming any right mentioned in Sedion 19, to
prefer before the Colledor, within two months from the date of such
proclamation, a written claim in the prescribed form, specifying the nature
and extent of such right with necessary details and the amount and
pafticulars of compensation, if any, claimed in respect thereoli, "

the Report) requiring persons to mention their claims within a period of 2 months

10.Thus as per the Collector, the proclamation was made in 26.05.1997 (Annexure II of

from the date of the proclamation. However, no claims were made. and the
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of 27.03.1 1 fl S the notification were also final.

11.That for Soor Sarovar Bird Sanctuary proclamation was made by collector once on

10.07.2003 and again on 20.03.2008 (at page 54 and 59 of R 5 Counter). During

these proclamations also the proceedings records that no claim was received when

claims were invited.

12. Thus, the conclusion in para B of the Repoft dated 27.01.2021 by Wildlife Institute

of India that 'bs a notification u/s 26 for the sanctuary is yet to be issue4 the

sanctuary is not a finally notified sanduary"is incorrect.

As per Section 20 of Wildlife (Protection), 1972 no land can be acquired in

the Sanctuary after issuance of ion under section 18 ofthe Act. In

this case acquirinq land by Hindustan Institute of Technoloqv &

Manaoement and Anand Enqineerinq Colleqe after 1991 is illeoal,;

13. That Section 20 of the Wildlife (Protection) Ad, 7972 states that no rights shall be

acquired in the Sanctuary or National Park once Notification under Section 18 of the

Act is issued except by succession, testamentary or intestate:

"20. Bar of accrual of rights - Afrer the issue of a notification under sedion
18, no right shall be acquired in, on or over the land comprised within the
limits of the area specified in such notification, except by succession,
testamentary or intestate. "

14. Thus, once a notification has been issued under Section 18 i.e., no rights can be

created over the land unless by way of succession or testamentary rights.

15. That the Reply by Anand Engineering College in OA 189/2014 (at page 2 and page

B ) clearly states that the land was bought in 1997-1998 for the construction of the

college after the Section 18 notification in 1991. The Reply of the Ministry of

Environment, Forests and Climate Change (at page 558) has stated that the

college falls within the boundary of the Wildlife Sanctuary. Further, the District

Maglstrate, Agra has also filed a reply dated 11.05.2015 (at page 573) stating that

the college is adjoining the southern boundary inside the sanctuary. Further a report
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dated 05.04.2019 by Chief Wildlife Warden, Uttar Pradesh also states that college is

within the boundary as mentioned in the notification of the Sanctuary.

16. The Counter Affidavit filed by the Hindustan Institute of Technology & Management

in OA 4U2015 also states that construction was taking place on the land in 2011,

and does not deny the fact that the land was bought after the Sanctuary was

declared on 27.O3.l99L The Reply of the MoEFCC, states that the college falls

within the southern boundary of the Wildlife Sanctuary.

17. Thus, post 1991, no rights could have been granted on the land, thus the sale and

any construction of structures within the Sanctuary is completely illegal.

The ReDort has incorrectlv suqqested r modification of boundaries because

there are certain oarts of the Sanctuary where construction has been

undertaken illesallv

18.That the Committee carried out a site inspection and studied maps and records to

make the following observations regarding the southern boundary of the Sanctuary

where the private colleges are located:

"7. In case of the southern boundary of the sanctuary the notiftcation of
the sanctuary cleaily says that the boundary is that of National Highway-2
(NH-2). This definitely is an unambiguous boundary. However, on
studying the map and the ground situation and further as informed by the
DCE National Chambal Project Sanctuary, Agra and his staff the area
between the wetland along with the forest area controlled and managed
by Forest Department and the NH-2 is not under the Forest Depaftmentb
ownership and possession. There is a substantial area which is under
private ownerchip and belongs to the village Arsena which does not seen
to have been addressed well, during the settlement process. "

19.It is submitted that the Committee has assumed that the private colleges were

present in this area in L997 during the settlement process, however the Uttar

Pradesh Pollution Control Board in their reply dated 2.02.2015 have mentioned that

they received a letter from the Deputy Conservator of Forests on 4.05.2009 wherein

it was stated that the colleges were being constructed. The boundary of the

Sanctuary as stated in its notification dated 27.03.199L, the proclamation by

collector dated 10.07.2003 and 30.03.2008 remained same on the southern side i.e

'National Highway -2 (NH-2) and there is no ambiguity. It is submitted that illegal
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purchase of land and construction inside the southern boundary is by Respondent

No. 5 and this fact has been admitted on record by MoEF and Collector.

Therefor the committee by the recommendation of change in boundary not only

proposing to regularize the illegal purchase of land in the sanctuary boundary but

also the illegal construction.

20.That the Hon'ble Supreme Court in Centre for Environment Law \A/WF- India Vs

Union of India and Ors, I.A. 2 in W.P (C) No. 337 of 1995 has held in order dated

22.08.1997 that any proposal of denotification of any area included in a Sanctuary/

national park has to be referred to Indian Board for Wildlife which is now National

Board for Wildlife. The relevant part of the order is reproduced here for reference:

"5. As regards denotification of any area which is included in a

sanctuary/national park, it is directed that before placing the proposal before

the Legislative Assembly the concerned State Governments shall refer the

proposal to the Indian Board for Wild Life for its Opinion and the proposal shall

be placed for consideration before the Legislative Assembly alongwith the

opinion of the Indian Board for Wildlife."

It is submitted that by insertion of Section 5 A in Wild Life (Protection) Ac., 1972

National Wild Life Board was required to be constituted and as per section 5 C the

duty of National Board for Wildlife is to promote the conservation and development

of wild life and forests. The copy of Order dated 22.08.1997 in I.A. 2 in W.P (C) No.

337 of 1995 Centre for Environment Law WWF- India Vs Union of India and Ors is

filed and annexed as Annexure A-3.

21.Thus, the Committee's recommendation that the area on which illegal construction

has been undertaken should be removed from the area of the Sanctuary is

effectively allowing blatant violators to squat on Sanctuary land and then getting

advantage of the same. Thus, the entire proposed exercise is incorrect and must be

disallowed.

z2.That the change in the boundary cannot be permitted under Wildlife Protection Act,

1972 without recommendation of National Board for Wildlife (NBWL). Further the
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decisions of the NBWL has to be to promote the conservation and development of

wildlife and forests.

23. Thus, it is submitted that the present report has not responded to the issues raised

by this Honble Tribunal and the conclusion is not based on the correct interpretation

of the law, and has also ignored all the earlier reports submifted by the MoEFCC,

State Government and the Status Report filed by the Chief Wildlife Warden dated

5.04.2019 that have all held that the colleges fall within the boundaries of the Soor

Sarovar Wildlife Sanctuary.
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RITWICK DUTTA RAHU OUDHARY
ADVOCATES
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Email : litigation.life@qmail.com
+97 9312407881

PLACE: NEW DELHI
DATE: 31.05,2021
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MINISTRY OF LAW AND J'IJSTICE
(Legislative Department)

Nuu Delhl, the 71ttu September, 7972/Bhadra 20, 1894 (Sokd)
The following Act oI Parllament received the assent of the President

on the 9th September, 1972, and ls hereby publtshed for general informa-
flon:-

THE tfl/ILD LIFE (PROTECTION) LCT, rg7z
No. 53 on r97z

f|th September, t972J

An Act to provide lor the protection ol wild animals and birds and
for matters connected thsewith or ancillary or incidental thereto.

Wnxnur,s lt is expedient to provide for the protection of wild animsls

anil birds aud for matters connected thelewith or aneillary or incidental
thsreto;

Arqo wrrnnras Parliament has no power to make laws for the States

wtth respect to auy ol the matters aforesaid except as provlded tn

erticles 249 and 250 of the Constitution;

Axn wr*ncls in pursuance of clause (1) of article 252 of the

Constitutlon reeolutions have been passed by all the Houses of the

Leglslatures ol the Stetes of Andhra Pradesh, Bihar. Gujarat, Harvana,

Himachal hadesh, Madhya Pradesh, Manipur, Punjab, Rajasthan, Uttar
Pradesh and West Bengal to the efiect that the matters aforesaid should

be regulated in those States by Parllament by law;

Br it enacted \r Parliament in the trwenty-third Year ol the

Rcpublic of India as follows: -CHAPIER I
hg,norew

1. (I) Ttria Act may be calletl the WiId Life (Protection) Act, 19?2' sllott titlc'

(2) It extentk, in the flrst lnstence, to the whole of the Sl ates ol and

andrrra Pradestr, Bihar, Gujarat, Haryana, Hlmachal Pradesh' Madhya commence-

(z6sI

{P-t

ffi
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Pradesh, Manipur, Punj ab, Rajasthan, Uttar Pradesh arld West Bengal
and to all the Union teritories; and it shall elso extend to 6uch other
State Bs may adopt this Aet by resolution passed in that behalt ln pur-
suance o{ clause (1) of article 252 oI the Constitutlon.

(3) It shall come into force in a State or Union territory to wltlch
it extends, or may become extended ln futurq on such date as the Central
Government may, by notification, apPoint, and dlfferent dates may be

eppointed for difterent provisions of thls Act or for difierent Statcs or
Unior territones.

2. In thls Act, unless the context otherwlse requires,-

(1) "animaf' ineludes amphibiars, birds, mammals a.ntl reptiles
and tleir young, and also includes, ln the cases of birds and reptiler,
their eggs;

(2) "anlmal article" means an artlcle msde from any captiva
animal or wild antmal, other than vermin, and lncludm an article or
object ln vshich the whole or any part of such animal has been used;

(3) "big game" means any anlmal speclfled h Schedule UIi
(4) "Board" mmns the Wild tlfe Advisory Board cqrrstitutetl

under sub-section (I) of sectlon 6;

(5) "captlve animal" means any animal, speclfled in Schedule I'
Schedule II, Schedule III or Schedule IV, whtch ls captured or kept
or bred ln captivity;

(6) "catUe" lncludes buffaloes, bulls, bullocks, camels, cows'

domestic elephants, donkeys, go&ts, horses, mulos, pigs and eheep, and

also ineludes their young;

(7) "Chief Wtlil Ltfe Warden" means the person appolnted as

such under clause (o) of sub-section (I) of sectlon 4;

(8) "closetl area" means the aree whlch is ileclared under sub-

Section (I) of section 3? to be clteed to hunting;
(9) "Collector" moans the chlef offtcer in cherge ol the revenue

adrnlrristration of a dlstrict;

(I0) "commencement of this Act", in relation te-
(o) a State, means cornmencement of t}tts Act ln that State,

(b) any pmvislon of thts Act, means the commencement ol
that provlslon in the coneernetl State;

(II) t'dealer" means ony person who car"ies on the business ol
buyir:rg and selling any captive animal, animd article, trophy, uncur-
ed trophy or meat;

(I2) 'Director" means the person appotnteil as Dlrector ol Wtld
Life Preservation under clause (a) ol sub-section (1) of section B;

(I9) "game reserve" means an areq declared under section 36 to
be a game reserve;

(I4) 'tGovernmeut property" means &ny property relerred to ;"
sectlon 30;

DeflrL
tlons.
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(I5) "habitat" includes land, water or vegetation wbich is the
natural home oI any wild animal;

(16) "hunting", with its $ammatical variations arrd cognrte ex.
pressions, includes,

(o) capturing, killing, poisoning, snaring and trappilg ol
any wild animal and every attempt to do so,

(b) &tvlng any wild animal for any ol the purposes apeci-
Iied in sub-clause (o),

(c) iniuring or destroylng or taking sny part of the body ol
any such animal or, in the case of wild birds or reptiles, damag-
ing the eggs of such birds sr reptiles, or disturbing the eggs or
nests of such birdB or reptiles;

(I7) "land" includes canals, creeks and other w&ter channeh,
reservoirs, rivers, streams and lakes, whether artificlal or nrtural,
and also lncludes boulders and rocks;

(18) "licence" means a licence granted under this Act;

(10) "manufacturer" means a manufacturer of anlmal articles;

(20) "meat" includes blood, bones, sinew, eggs, lat and flesh,
whether raw or cooked, of any wild animal, other than vermin;

(21) "National Psrk' means an area declared, whether under sec-
tior 35 or secHon 3$ or deemed, under sub-sectiotr (3) of gection 00,

to be declared, as a National Park;

(22) "notiflcation' means a notiflcation publishetl in the Qffioirl
Gsz€tt€;

(23) "permit" means I permit granted under this Aet or any rule
made thereunder;

(24) "person" lncludes a firm;

(?5) "prescribed" means prescribed by rules made under tbLls Act;

(26) "sanctuary" means an area declared, whether undet section
l8 or aection 38, or tleemed under sub'section (3) oI seetion 06, to be
declared, as a wild llfe sanctuary;

(27) "Bmall game" means any animal specifled.lu Schedule IV;

(2E) "special game" mearx any animal speclfled in Schedule II;
(29) "State GovetnmeDt", io relation to a Union territory, meang

the Ailrntnistrator of that Union territory appointed by the Presldent
under article 230 of the Conatitutionl

(30) "taxidermy", with its grammatical varlations ancl cognatc
expresslons, meols the curing preparstion or preoervatlon of
hophies;

(3I) "trophy" means the whole or any part of any captive animrl
or wild animal, other than vermin, whlch has been kept or preserved

by any means, whether artifleial or natural, and includes-

(a) rugs, skins aad specimens of such anlmal mounted ln
whotre or in part through a process oI taxidermy, and
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(b) artler, horn, rhinoceros horn, ha\ leather, nail, toot\
musk, eggs and nejts;
(32) "uncured trophy" means the whole or any part of any csp-

tive animal or wild animal, other than vermiq whrch has not undcF
gone a process ol taxrdermn and ircludes a freshly l$lled wtld ani-
mal;

(33) "vehicle" mesns any conveyance used for movenent on
Ianq weter or air and lncludes bu.ffalo, bull, bullmk, camel, donkey'
elephant, horse and mule;

(34) "vermin' means any wild Bnlrnal specified ln Schedule V;

(35) "weapon" includes ammunition, bows and arrows, explosives,
flrearms, hooks, kdves, nets, poisou, snares and traps and any instxu-
ment or apperatus capable ol anaesthetizin& decoylng, destroying,
in3uring or kiDrng an enimall

(36) r'wild animal" means any anlmal found wiltl io nature and
includes any animal specified in Schedule I, Schedule II, Schedule III,
Schedule IV or Schedule V, wherever found;

(3?) "wlld life" includeo any animal, bees, butterflies, crustecee,
flsh and moths; and aquatic or Iand vegGtation whlch forms part oI
any habitat;

(38) "Wild Life Watdeu" means the person oppointed as Euch
under clause (b) ol sub-section (I) oI section 4

CHAPTEB U

AufiroruTrEs ro BE ApporNrED on coNBTfrurED UNDEB THE Aet
3. (t) The Central Governmeut may, for t}re purposes ol t}rle Act'

appoint,-

(c) A Director oI Wild UJe Preservationl

(b) Aesistant Directors of Wild LiIe heservation; aad

(c) such other offlcers aud employees as may bo necessery.

(2) In the perlormance of his duties and er(ercise of his powers by or
under thls Ac! the Director shall be subject to such general or speclel
dlrections, as the Central Government may, from time to time, glve.

(3) The Asslstant Dtuectors of Wild Life Preservatlon aDd other officere
sDd employees appointed under this sectlon shall be subordinate to the
Director.

{. (I) The State Government mayr for the pu4loses ol t}rle Act,
sppcint -

(a) a Chtef Wild Life Waldenl
(b) Wild Life '\4lardens; and

(c) such other ofrcers and employeee ae may be necessery.

(2) In the performance of hts duties and exerclse oI his powere by or
under this Aet, the Chief Wild Life Wartlen shall be subJect to such general

or special directions, as the State Governt[eut may, from time to tlroc,
grve.

(3) The Wild Llfe Warden and other omcels and employees appolntod
under thls section shall be subordluate to the Chief Wild Life Warden.
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5, (1) The Director may, witJr the previous approval of the Centra-I Power to
Governmen! by order in writlng, delcgete all or aty of his powers uo4 delefata

duties under this Act to any otucer subordinate to .tlim subJect to guch
condltions, iI any, as may be specilied in the order.

(2) The Chiel Wild Llfe Warden may, with the previous approval ol
the State Governrncnt, by order, in writing, delegate a[ or any of his
powers and dutles under this Act, except trose under clause (a) of sub-
secuon (-l) oI section Ur to ary ofticer subordinate to him aubject ta
such conditions, iI any, as may be speciSed ia the order.

(3) Subject to any general or special direction given or condition im-
posed by the Director or the Chief WiId Life Warden, any pe$on, autho-
rised by the Director or the Chief Wild Life Warden to exercise any
powers, may exercise those powerr in the same manner and to the Bame
effect as if they had been conlerred on that person directly by this Act
atrd not by way of delegation,

d. (I) Ihe State Governmen! or, in t}re caso of a Union territory, constitrr-
the Adrninistrator, shal.l, as 6oon as may be after the commencement of tton ot
this Act, constitute a Wild Ufe Advisory Board consisting of f}re iollowlng Yilq Llrc

memberq namely:- f"uJf,
(o) the tr[inister in charge oI lorests in the Stste or Union terri-

tory, or, if there is no such Minister, the Chief Secretary to the
State C'overnment, or, as the case may be, the Chief Seeretary to the
Government of the Union territory, who shall be the Chairmau;

(b) tu/o members of the State Legislature or, in the case ol a
Union territory having a Legislature, two members oI the I*gislaturc
of the Union territory, as the oase may be;

(c) Secretary to the State Government, or the Government o!
ttre Union te itory, in charge of forests;

(d) Chief Conservator of Forestg ax oficio;
(e) an officer to be nominated by the Director;
(J) Chief Wild Life Warden, et, oficio;

(g) such other officers arrd non-officials, not exceedlng fifteen,
whq in the opinlon oI the Stete Government, are interested in thc
protection of wild ltfe.

(2) The State Government shall appoint Chief Conservator of Forests
or Chief Wild Life Warden as the Secretary of the Board.

(3) The term of office of the members ol the Board referred to in
clause (g) of sub-section (t) and the manner of fllling vacancies among
them shall be such as may be prescribed-

(4) The members shall be entitled to receive such allowances lr. res-
pect of expenses incurred in the performance ol their duties as the State
Government may prescribe.

7, (I) The Board shall meet at leest twlce a year at such place as the hqcc-
State Government may'direct. 

sLr;f"*.
(2) The Board shall regulate tts own procedure (inc.ludlng the quo- ;*rJn"rum).

76s
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(3) No act or proceedlng of the Board shall be invalid merely by reason
of the exist€nce oI any vacancy therein or any defect in the eonsutution
thereof or any irregularity in the procedure of the Board not sffecting the
merits of the case,

8. It sha1l be the duty ot the Wild Life Advisory Board to advise the
State Govexnment -

(a) tn the selection of areas to be declared as sanctuades, Natlo-
nal Parks, game reserves and closed ereas and the adnrlnistration
thereof;

(b) in formulation of the policy in Sranting licences and permits
under this Act;

(c) in any matter relating to the amendment of any Schedule; and

(d) In any other mqtter connected with the Protection of wild life,
which may be refcrred to it by the Stete Government,

CHAPTER III
Hunrrtc oF wrrD ANrMArs

g. (I) No person shall hunt any wild animal specified in Scheiltile I.

(2) No person shall hunt any wild aninal specifled in Schedule II'
Schedule III, or Schedr:le IV, except under, and in accordance with, the
conditions specitted in a lice.nce granted under sub+ectiorr (5).

(3) Any person desiring to obtain a licence referred to in sub-sectlon
(2) shall apply, in such form, and on payment of such tee, as may be pres'
cribed, to the Chiel Wild Lile Warden or any other offlcer authorised by
the State Governmeht in this behalf (hereinafter relerred to as t.l:e eutho-
riaed officer),

(4) An application under sub-section (3) may be made for all or any
of the lollowing kinds of licences, namely: -

(o) Special game hurting licence-

(b) Big game hunting licence.

(c) Small game huntlrxg licence,

(d) Wild animal bapping licence:

Provided that any such licence may be restricted to the huntiEg or
t-apphg of such animal as may be ry€cified therein.

(5) On receipt oI an application under sub-section (3), the Chief WiId
Life Warden or the authorised ofhcer may, alter rnaking such inquiry ar
he may think frt with rcgartl to the fltness or otherwlse oI the applicant to
receive the licence, grant or refuse to Srant such llcence afler recording
iD nriting his reasons for such Srant or refusal; and wheo the Srant of a
Iicence is refused, the Iee paid therelor shall be refunded to the appllcant.

(6) A Dcence granted under thia section thall-
(a) be in such torm as may be preseribed;
(b) be valid for such period as uay be specified thersin;

(c) be subject to such terms, condltions antl restrictionc es mey
bc prescribed;

(d) not be traosferable.
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10. (I) The holder ol every licence shall maintain e record, containing
such particulars as may be prescribed, of the wild animals, other than
vermin, kllled or captured by him during the currency of the llcence.

(2) When any animal specifled in Schedule II or Schedule III is killed,
wounded, or captured by the holder of a licence, he shall, not later than
flfteen days from the date of such killing, wounding or capture, or belore
leaving the sr-ea specilled in the licence, whichever is earlier, intimate in
writing to the Chief W'ild Life Warden or the authorlsed officer, thq ples-
eribed particulars of such animal killed, wounded or captured by him.

(3) The holder of every licence strall, not later than fifteen days from
the date of expiry of such licence, surrender the records maintained by
hlm under sub-section (I) and the llcence to the Chief Wild Life Warden
or the authorised officer, and shall sign e declaration, in the prescribd
form eertifying the accuracy oI l,he records maintained by him under
sub-section (l).

11. (I) Notwithstanding anything contained in any other law lor the
tlme being in force and subject to the pfovisions of Chapter IV,-

(a) the Chief Wild Life Warden may, if he is satisfled thet 8ny
wild animal sp€clfied in Schedule I has become dangerous to human
lile or is so disabled or diseased as to be beyond recovery, by order
h writing and stating the reasons therefor, permit any person to
hunt such anlmal or cause such anlmal to be,hunted;

(b) the Chief Wild Life Warden or the authorised oflcer may,
if he is satisffed that any wild animal specifietl ln Schedule JI, Sche-
dule III, or Schedule IY, has become dangerous to human life or to
property (including standing crops on any land) or is so disabled or
diseased as to be beyond recovery, by order in writing and stating
the reasons therefor, permit anf person bo hunt such animal or
cause such animal to be hunted.
(2) fhe kining or wounding in good faith of qny wild animal in de-

fence of oneself or of eny other person shall not be an offence:

Provided that nothing ln this sub-sectlon shall exonerate any person
who, when such defence beco,rles necessary, lvas committinq anv act in
contravention of any provision of this Act or any rule or order made there-
under.

(3) Any wild animal killed or rvounded in defence of any person
shall be Government property,

12, Notwithsteading anvthing conteined elsewhere in thls Act, it shall
be lawful for the Chief Wild Life Warden, to grent, with the prevlous
perdlssion oI the State Government, a p€rmit, by an order in wrlting
rtating the reasons therefor, to any person, on payment ol such fee as
may be prescribed, which sha,ll entiUe the holder of such permif to h.rnt.
subject to such conditions as may be specifled therein, aly wild anlmal
speciffed in such permit, for the purpose of,-

(a) education;

(b) scientific researchi or

(c) collection of specimens for zoologlcal gardens, museuma and
almilar institutions.
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1i|. The Chiel Wild Life l{arden or the authorised ofEcer may, sub-
ject to any general or special orders of the State Government, for good
and sufrclent reason, to be rocorded in writlng suspend or cancel any
Iicence granted under this Chapter:

Provlded that no such suspenslotr or canceIation 8hall be made except
after giving the holder of the licence a reasonable opportunity of being
heard,

14, (I) An appeal lrom an orde! relusing to grant a licence under
sectlon 9, or an order suspending or cancelling B licence under sectlon 13,

shall lie,-
(o) iI the order ls made by the authorlsed of8.cer, to the Chiel

Wilat Llfe Warden, or
(b) U the order is made by the Chiel Wild tife lVarden, to t}te

State Government.
(2) In the case of an order passed in appeal by the Chtel Vr'ild Ltle

Warden under sub-section (1), a second appeal shall lie to the State
Government.

(3) Subject as aforesaid, every order passed in appeal under thls
seetlon shall b€ final.

(4) No appeal shall be entertained unless it is preferred within fif-
teen days from the dat€ oI the communlcation to the appllcant of the
order appealed again6t:

Provided that the appellate authority may admit any appeal after the
expiry of the periofl aforesaid, if it is satisffed that the appellant had
eumctent cause for not preferring the appeal ln time.

18. (I) The State Government may. by notificatlon, declare the whole
year or any part thereof, to be a closed time thEughout the State, or any
pert thereof, lor such wild anlmal as may be specifled in the notiflcatlon
and no hunting of such animal shall be permitted, during the said period,
ln the area speciffed in the notiflcation.

(2) The provisions of sub-sectlon (I) shaU not apply to vermin unles8
otherwlsE specifiedl by the State Government tn this behalf,

f7. (I) No pereon shall-
(a) hunt anv wlld animal, from or by means of, a wheeled or a

mechanically propelled vehicle on water or land, or by aircraft;
(b) use an aircraft, &otor vehlcle or launch lor the purpose ol

drlvipg or Btamp€drng any wild rnimal;
(c) hunt any wild animal with chemicals, exploslve€, nets, plt-

lalls, poisons, polsoned-weapons, snares or traps, except ln so far as

they relate to the capture o{ wild animals under a Wild Antmal
Trapping Licencel

(d) hunt any special game or big game other than with e rifle,
unlees specially authorised by the llcence to hunt with a shot-gun
using single-alug bullets;

4!ryt"s 15. No person shall, unless specially authorised by a licence, hunt
;i{?I*gt" the young ot any wild animal, other than vermin, or any female ol such
ofwild anlmal. or anv deer with antlers in velvet,
arlmels.
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(e) lor the purpose of hunting, set nre to any vegotatlon;

ff) use any artiflcial ltght lor the purpose ot hunting, except
when specially authorised to do so under a licenee ln the case ol
ctrhivora over a klll;

(p) hunt any wlld antmal during the hours of night, that ls to
eay, between sun-set and sun-rise, except when specielly authorlsed
to do so under a licence in the case oI carnivora over r kill;

(h) hunt any wlld animal on a ealt-llck or water hole or other
drinklng place or on path or approach to the eame, except sand-
glouse antl watcr-birds;

(i) hunt any wild animal on any land not owned by Govern-
mcnt, without the consent oI the owner or his Bgent or the lawlul
occupler ol such land;

(j) nofirlthstanding that he holds a licence lor the purpoee'
hult any wild animal during the closeil time referred to in sectlon 16;

(k) hunt, wltJl the help ol dogs, any wild anlmal except water-
bird, chakor, partridge or quail.

(2) The provisions of sub-section (f) gha[ not apply to vermin.

CHAPTER TV

Saxcruurrs, Ner:ouar. PABKs, cAt@ nEEnvEs AND cLosED 
^xEAs

Santtuarles

' lE, (I) The State Government may, by noti0cation, declare any ares Dech-
to be a sanctuary lf it considers that such area ls of adequate ecological, ratlon ol

teunal, floral, geomorphological, natural or zoologicel signi-flcarce, for the ranctuw'

purpose of protecting, propagating or developlng wild life or lts environ-
msnt.

(2) The notiflcation referred to in sub-seetlon (I) shall specify, as

nearly as possible, the sltuation and limits of zueh area.

Euflonatian.-For the purposes ol this sectlon, it shall be sufrcient to
descrlbe the area by roads, rlvers, ridges or other weU-known or readily
tntelligible boundarles.

10, Whenever any area is declated to be a sanctuary, the Collector collector
ehall inqulre into, and determine, the exlstence, nature and extent of the to.deter-

rlShte oi any person tn or over ihe land comprlsed wlthin the limits of l[1.-
t}le sanctuary. ' rrEhtx'

20. After the lssue of a notlflcation under sectlon 18, no right ghall sar or
be acqulred ln, on or over the land comprised wlthin the limits of the acsual

area speciffed ln such notiflcation, except by succession, testamentary or ol rlghts'

!ntestate.

21. When a notification has been lssued under section 18, the Collector Procle-

chall publish in the regional language ln every town and village in or Lr mdJon

the nelghbourhood of the area comprised therein, a proclamatlon- Hr,*,
(c) spectfirlng, as nearly as posslble, the situatlon and the ltmits '" - "

of the sanctuary; antl

(b) requlring any person, clalming any right mentloned ln sec-

tion 19, to preler belore the Collector, within two months from the



Powerg
oI
co]1ector

Inqulry
by
Colleatof

6cqulll-
tlon
ptdcocd-
lnEB,

774 TUE OAETIE OF INDIA EXTRAO&DINARY [Prrr tr-

date of sueh proclamatlon, a wrltten elalm ln the prescribed form,
specifying the nature and extent of Euoh right with necessary de-
tails and the amount and particulars ol compensation, it any, claimed
in respect thereof.

22, The Collector ehall, after Eervice ol the preseflbed notlce upon the
claimant, expeditlously lnqulre into*

(a) the clalm preferred before hiln u-nder clause (b) of seetlon
21, and

(6) the exlstence oI any right mentioned ln sectlon 19 and not
clalmed under cleuse (b) of section 21,

so far as the same may be ascertainable from the records ol the State
Government and the evidence of any person acqualnted with the same.

23. For the purpose of such inqulry, the Collector may exercise the
following powent, namely: -

(c) the power to enter ln or upon any land end to survey, de-
marcate and make a map of the same or to authorlse any other
omcor to do 60;

(b) the same powers as are vestsd in a civll court for the trial
of sulte.

24. (I) In the ease of a clalm to a rlght in or over any land referred
to ln sectlon 19, the Collector sha1l pass an order admitting or rejectlng
the same ln whole or in part.

(2) Il such clalm ls admttted in whole or ln part, the Collector may
elther-

(c) exclude such land from the limlts of the proposed 6anc-
tuary, or

(b) proceed to acqulre such land or rights, exeept where by an
agreement betwcen the owner of zuch land or holder of rights and
the Government, tho ou,ner or holder ol such rlghts has agreed to
sunender his rights to the Govemment, ln or over such land, and on
payment oI such compensatlon, as ts provlded In the Land Acqulsl-

on Act, 1894.

25. (1) for the purpose of acquirihg such land, or righk ln or over
such land,-

(a) the Collector shall be deemed to be a Collector, proceeding
under thq Lend Acqulsltion Act, 1894;

('b) the claimant shall be deemed to be a person lnterested and
appearlng bcfore him ln pursuance of a notlce glven under section
I oI that Act;

(c) the provisions of the sections, precedlng sectlon 0 ol that
Act, shall be deemed to have been compUed with;

(d) where the clalmant does not aeeept the award made ln hla
favour ln the matter of compensation, he shall be deemed, wlthln
the meaning ol sectlon lB o{ tbat Act, to be a Farson interested who
has not accepted the award, and shall be entitled to proceed to claim
rellef agalnst the awaril uuder ths provlsious of Part III oI that Act;

se$
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(e; the Collector, with the conseDt of th€ cl&imant, ot the court,
with the consent of both the parties, may award compensation ir
land or money or partly in land a.nd partly in money; and

(r) in the case ol the stoppage of a public way or a conuuon
pasture, the Collector may, with the prevlous ssnctioD of the State
Government, provide for an aLternative public way or eommon
pastu.re, as far as may be practicable or convenlent,

(2) The. acquisition under this Act of any land or interest therein
shall be deemcd to be acquisition lor a public purpose.

26. The State Government ma5 by general or sp€cisl order, direct
that the powers exereisable or the functions to be perlormed by the
Collector under sections l9 to 25 (both lnclusive) may be exerclsed and
perlormed by such other olflcer as may be opecifled i.u the order.

27. (1) No person other than,-

(o) a public seryant on duty,

(b) a person who has been pumlttetl by the CNef wlld Life
Wsrdeu or the authorised ofrcer to reslde within the limits oI the
sanctuary,

(c) a person who has any right over imrtovable pmperty
within the llmlts of the oanctuarSr,

(d) a person passing thrcugh the sunctuary along a public
highway, aad

(e) the dependants of the person referrd to in elawe (c),
clause (b) or clause (c),

Ehall enter or reside in the sancfuary, except under and ln accordance
with the conditions of a permit granted under secflon ?3.

(2) Every person shall, so long as he regides in the sanctuary, be
bound-

(o) to prevent the commission, in the sanctuary, of sn offence
Bgeinst thlo Act;

(b) where there is ,eason to beUeve that any such oflence
against this Aet has been sornmltt€d in such sanctuary, to help in
dlscovering and amesting the offender;

(c) to report the death of any wlld snimal anal to sale8usrd lts
rem&ins until the Chlef Wlld Ltfe Warden or the authorised officer
takes charge thereof;

(d) to extingutsh any flre ln such sanctuary of which he haa
knowledge or information and to prevent f:om spreading, by ary
lawful means in his power, any flre withi4 the vicintty ol such sanc-
tuary of which he has knowledge or intormation; and

(e) to asslst any forest officer, Chief Wild Ltfe Warden, Wild
Lile Warden or pollce ofEcer demandlng hls aitl for preventlng the
commission of any offence against this Act or in the lnvestigaton oI
any such oftence.
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6rG any flre burning, in a sanctuary, in euch manner a8 to endanger such
Drohlbtted, Eanctuary.
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31, No person shall enter a sanctuary wlth any u/eapon exccpt wlth
the prevlous perrrlsslon ln writlng of the Chtef Itrtld Ilfe Warden or the
authorlsed oflcer,

776

28. (1) The Chief Wild r.ifo Wsrden may, on appllcation, grant to any
person a persdt to enter or reside in a senctuary lor all or aay ol the
{ollowing purpoEes, namely: -

(a) investigation or study of wild Iife and purposes ancillary
or incldental the,reto;

(b) photography;

(c) sclentifle researchl

(d) tourism;

(e) traDsaction oI lawful business wlth any person residing ta
the sanctuary,

(2) A permit to enter or reslde l! a Banctuary shall be lssued .ub-
ject to such condltlons and on payment oI such fee as may be prescrlbed"

20. (I) Notwtthstaniling anything coutalneil elsewhere in thlo Act, no
person shall hunt any vrild anirnal In a ganctuary or remove therelrom
any wild animal, whether alive or dead, or any trophy, uucurcd trophy,
or r.neat derived from such animal:

Provlded that lt the Chiel Iltlild Llfe Warden is satisfled that lt tt
necesaary that any wlld anlmal ln a Eanctuary should bo hunted or
removed,-

(a) for the better protection of wild life, or
(b) Ior any other good and sufBclent reason,

he may, with the previous approval ol the State Government, grant a
pemit authorlsing any person to hunt or remove such wlld anlmal under
the dircction ot an ofrcer authorised by him or ceuse lt to be hunted or
removed-

(2) A permit granted under sub-sectlou (I) shall specify the
klnd anil number ol wlld animals that may bg hunted or removed
by the holder ol such lrrmit.

(3) The Chief Wiltl LiIe Warden may, for gootl and sufrcient rea-
son, to be recorded in qrrltlng, cancel any permit granted under sectlon
28 or under thls section:

Provided that no such cancellatlon shall be made except alter givlng
the holder of the permit a reasonable oppo*unity of being hea,rd.

(4) Any perso,n aggrieved by the cancellation of a permit under
eub-s€ction (3) may, wtthln flfteen days lrom the date of such cancd-
lation, eppeal to the State Government, whose decislon ahall be flnal:

Provided that the State Gowrnment may admit any appeal preler-
red alter the expLy of the period aloresaid iI it is satisffed th&t the
appellant had sulflclent cauee for not prcferring the appeal in time.
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3ll. No person shall use, in a sarctuary, chemicals, explosives or any
other substances which may cause injury to, or endaoger! any wild llle
in such sanctuary.

33. The Chiel WiId Life Warden shall be the autlority who shall con-
trol, manage and maintaln all canctuaries and for that purpose, within
the limits of any sanctuary,-

(c) may construct such roads, bridges, buildings, fences or
barrler gates, and carry qut such other works as he may conslder
necessary for tJre purposes of such sanctuary;

(b) shall take such stepB as will ensure the security o{ wlld
animals in the sanctuary and the preservation oI the sanctuary and
wild animals thereia;

(c) may take such measures, in the interests ol wild lilq as he
may consider necessary for the lmprovement oI a.ny habitat;

(d) may regulate, control o,r prohibit, in keeping witb the inte
resta of wild life, the Erazing or movement ol cattle;

(e) may regulate, control or prohlblt, any flshtrg,

34. (I) Within three monthe from tlre declaration ot any area as a
lanctuary, every person residing in or within ten kilometres of any Euch
sanctuary snd holdlng a licence granted under the Arms Act, 1950,

for the possession o{ arms or exempted lrom the provisions ol that
Act and possessing arms, shall apply in such forn, on payment ol such
lee and withln such time as may be prescrlbed, to the Chlef Wild Life
lVarden or the authorised officer, Ior the registration ol his nams.

(2) On recelpt oI a:r application under sub-seetion (t), the Chief
Wild LUe Warden or the authorised officer shall register the name oI
the applicant in such manner as may be prescribed,

N ationol Parks

35, (I) Whenever it appesrs to the State Government that an area,
whether within a sanctuary or not, is, by reason oI its ecological, faunal,
florel, geomorpholo$cal or zoological association or lmportance, needed
to be constituted as a National Park for the purpose oi protectlng, pro-
pagating or developlng wild lile therein or its envlronment, lt may,
by notlflcatlon, declare its intention tq constitute such area as a National
Park.

(2) The noHfication referred to in sub-sectlon (I) shall define the
limits of the a,rea whlch is intended to be declared as a National Park.

(3) Where any area is intended to be declared as a Natlonal Park,
the provisions of sections 19 to 26 (both incluslve) ehall as lar as may
be, apply to the lnvestigation and determination of claims, and extln-
gulshment o{ rlghts, in relation to any land ln such area as they apply
to the said metters in reletlon to any lanfl ln a sanctuary,

({) When the following events have opcurred, namely,-
(o) the period for preferring claims has elaps-ed, and all clalms,

1f any, made ln relation to any land ln an area lntended to be dec-
lared as a National Park, have been dtsposed of by the State Gov-
ernment, and

(b) all rlghts in respect qf lands propo.sd to be included ln the
National Park have become vcsted in the State Government,

51.r\
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the State Government shall publish a notification sPecifying the limits
of the area which sball be comprised witlun tJre National Park and dec-
lare that the said area shall be a National Park on and from such date
as may be specified in the notiflcation.

(5) No alteration ol the boundaries of a National Park ahall be made
except on a resolution passed by the Legislature oi the State,

(6) No person shall destroy, exploit or remove any wild life from a
National Park or destroy or dama8e the hsbitat oI any wild animal or
deprive any ri/ild animal ol its habitat withln euch Natlonal Park except
under and in accordance with a permlt granted by the Chief Wild Llte
Warden aDd no 6uch permit shall be granted unless the State Govern'
ment, being satisfled tlxat such deetructlon, exploitatioa or removal oI
wild lrte from the National Park is necessary lor the improvement and
better managem€nt oI wlld lite therelr:, authorises the lssue of such
permit.

(7) No grazing oI any cattle ahall be pernrltted in a National Park
and no cattle ghall be allowed to enter therein except where such eattle
is used as a vehicle by a person authorlsed to enter such National Park.

(8) The provisiono ol gectlong 27 and 28, Eections 30 to 32 (both in-
clusive), and clauses (c), (b) and (c) of section 33, and section 34 rhall,
as lqr as may be, apply in relatlon to a National Park as they apply in
relation to a sanctuBry.

Game Resetue

36. (I) The State Government may, by notificatioo, detlare any srea
to be a garue r6serve.

(2) No hunting of any wild animal shall be permltted In such re-
serve except under and in accordance with a licence lssued under tJ:is
Eectioo by the Chief Wlld Life Warilen or the authorised officer.

Aosed Area

37. (1) The State Government may, by notiflcation, declare any area
closed to hunting lor such period as may be specified tn the notifloatiou,

(2) No huntlng of any wild animal shall be permltted in a closed area
during the period specifled in the notlflcatlon relerred to ln sub-sec-
tlon (I).

Sanctuo:riea or Nultk>nol Porkt d,*loreil bg Central Gooerutwrlt
38. (I) Where the State Government leases or otherwlse transfers

any area under its control, not belng an area within a ssnctuary, to the
Central Government, the Central Government may, il lt ls satlqfled that
the conditions specified in secflon 18 are fulfllled ln relaflon to the area
so transferred to lt, declare such area, by notlfleation, to be a oanctuary
and the provlsions ol sections 19 to 35 (both inclusive), ${ aud 65 shall
apply in reletion to ouch sanctuary as they apply in relaUon to a sanc-
tuary declared by the State Government.

(2) The Central Government may, il it is satisfled tlat the condltlons
specifled in section 35 are firlfllled tl relatlon to any area referred to Ia
sub-sectlon (I), whethor or trot such area hss beeu deelared, to be a
sanctuary by the Central Government or the State Governr''eut, declare
such area, by notlflcadon, to be e Natlonal Park and tle provlslons of
sections 35, 54 antl 65 shall apply in reletion to sueh Netlonal Park ae

they apply lrr relatlon to a Natlonal Park declared by the State Gov-
ernment.

Power o,
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declare
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(3) In relatton to a sanctuary or Natlonal Park declared by the Cen-

tral Government, the powers and duties of the Chief Wlld Lile Warden

under the sections referred to in sub-sectiona (I) and (2), shall be exer-

cised and discharged by the Director or by such other offlcer as may be

authorleed by the Director in thle behall and refermces, in the sectlons

aforesald, to the State Government shall be construed ag references to
the Central Government and reference therein to the Leglelature oI the

State shall be construed as a relerence to Parllament.

CHAPTER V

T'naor on CoMMERCE rN WILD ANTMATS, ANTMAL AnTTCLTS AND T'RoPHrrS

39. (I) Every- Xlt*:
(o) wild animal, other then vermln, whlch ls hunted under f h

section 1l or sub-sectlon (l) ot eectlon 2d or sub-sectton (6) of t*'' **t'
tlon 35 or kept or bred in eaptivity in contravention of sny prdvlslon property.
ol this Act or any rule or order made thereunder or lound dead,

or killed wlthout a llcence or by mlstake; and

(b) anlmal article, trophy or uncured trophy or meat derlved

from any wild anlmal referred to in clause (a) in respect of wNch
any offence agatnst this Act or Bny rule or order made thereunder
has been committed,

shall be the property of the State Govetnment, and, where such animal

ts hunted in a sanctuary or Natlonal Park declared by the Central Gov-
ernment, such antnal or any animal article, trophy, uncured trophy or
meat derived lrom such anlmal, shall be the property of the Central
Government.

(2) Any person who obtains, by any means, the possesslon of Gov-
ernment property, shall, within forty-elght hours from obtalnlng such
possession, make a report as to the obtalnlng of such possession to the
nearest police station or the authorlsed offlcer and shall, if so required,
hand over such property to the ofrcer-in'charge ol such pollce statlon
or 6uch authorlsed of,cer, as the case may be.

(3) No person shall, wlthout the prevlow permission in writlng of
the Chief Wlld Life Warden or the authorlsed of;Bcer-

(a) acquire or keep ln his possession, custody or control, or
' (b) transler to any person, whether by way oI gift, sale or

otherwise, or
(c) destroy or demagg

such Government property.

40. (I) Every person having at the eommencement of thts Aet the tlD;;larD-
control, custody or possession ol any captive animal speclfied ln Schedule
I or Part II of Schedule If, or any uncured trophy derived from such
anlmal or salted or dried skins ol such anlmal or the musk of a musk
deer or the horn of a rhlnoceros, shall, within thtrty tlays lrom the com^
menccment of this Act, declare to the Chief Wild LiIe Warden or the
suthorlsed oficer the number and tlescripflon of the antmal, or artlcle
of the foregoin( descriptlon unden his control, custody or possessioa
and the place where sueh animal or artlcle ls kept.

(2) No person shall, after the commencement ol this Act, acqulre,
receive keep rn hls control, custody or possesslon, sell, ofier for sale or
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otherwise transler or transport any animal speclfled in Sehedulo I or
Part II of Schedule II or any uncured trophy or meat ilerived trom such
anlmal, or the salted or dried skins of such anlmal or the musk of c
musk deer or the horn of a rhlnoceros, except with the prevlous permls-
elon ln writing ol the Chiel Wild Lile Warden or the authorlsed officer.

(3) Nothlng in sub-section (I) or sub-sectlon (2) ehall apply to a
public museum or zoo,

14) The State Government may, by notiflcatlon, requlre any person
to declare to the Chlef Wild LIfe ltarden or the authorlsccl offlcer any
animal article or trophy (other than a musk ol a musk deer or horn of a
rhtroceros) or ss.lted or dried sklna derlveil from an anlmal specifletl in
Schedule I or Part II ol Schedule II ln his control, custody or possesston
ln such form, in such manner, and within such tlme, as msy be preo-
erlbed.

Inqulry {1. (I) On receipt of a declaration made under section 40, the Chiet
Erd prepa- Wild Life Warden or the authorised offieer may, after such notce, ln
ratlon ol such manner and at such flme, as may be preicribed,-
inventor-
ior. (c) enter upon the premlses of a person relerred to ln secuon ,tl0;

(b) make lnqulries and prepare inventortes ol anlrnal arficles,
trophles, uncured trophies, salted and drled skins ancl eaptive animals
specifled in Schedule I and Part II oI Sehedule II and lound thereon;
aad

(c) afBx upon the animals, animal arflcles, trophles or uncured
trophles identlflcatlon marks in such manner as may be prescribed.

(.t) No person shall obliterate or counterfelt any ldentiflcatton mark
referred to in this Chapter.

780
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42. The Chtef Wtld Llfe Warden mey, for the purposes of section
40, issue a certiffcate ol ownership in such form, as may be prescrlbed, to
any person who, ln his opinion, is in lawful possession of an-v wlld anlmal
or anv snimal article, trophy, uncured trorhy and may, where possibl,l,
mark, in the prescrlbed manner, such animal artlcle, trophy or uncured
trophy for purposes ol ldentification.

part or whole ol such

Regula- $. (I) Subject to the provisiong of sub-secflon (Z), eub-secflon (3)
jl":^l-r_ ^, 

and sub-sectton (4), a person (other than a dealer) who does not possess
transler or a certiflcate of ownership shall not-
arumaL
e&' (o) sell or offer for sale or transfer whether by way of sale,

gift or otherwise, any wild animal specified in Schedule I or part II
ol S€hedule II or any captive animal belonglng to that category or
any animal article, trophy, uncured trophy or meat derived there.
ftom;

(b) make anlmal articles contalnlng
antmal;

(c) put under & process of taxidermy an uncured trophy ol such
animal,
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except with thc prcf iorrs p('r'Drissioll in wr ili'rg of the Chiel WrId Life
Warderi r.,r the aul.horisr-'cl oi{ict'r-

(2) Where a pemoll tlansfels or transports from th+: State jn which

he resides to another State 01'atqrrircs b)'transfer from outside the State

any such animrl. alirnal arl,icl(:, trop-try or uncured trophy as is relemed
to in sLib-section (l) in re:;pect rif which he has a certificate ol ownershlp,

he shall. rvithin thill v tlays of the transfer or transport' r'ePort the fuans'
fer or transp.)rt to the Chief lVild Lifc Warden or the auihoriseo oJflcer

lvithin u,hose juriscliction tlx-' transfcr or transport is elfected.

(3) No person rvho docs nol posscss a certiflcate of ownership shall
transfer or transpott from one S'tate to another State or acquire by trans-
fer from outside tbe State anl' such Rnimal, animal articlq trophy or
uncured trophy as is rcferred to in sub-section (I) except with the pre.
violrs pcrmission in rvrilitrg oI the Chiet Wild Life Warden or the autho-
rised officer within rvhose jurisdiction the transfer or transport is to be
effected.

(4) Before granting any permiss.ion under stb-secl,ion (/) or sub-sec-
tion (3), the Chief l{ild Lifc Warden or the authorised officer shall satisfy
himself thnt the anirnal or articlc rcferred to therein has been lawfully
acquired.

(5) While permitting the transfer or transport of any animal, animal
article, trophy or uncured trophy, as is relemetl to 1n sub-section (l), the
Chiel Wild Life Warden or the authorised officer-

(a) shall isstre a ccrtiffcate of ownership after such lnqulry as he

may deem flt;

(b) shall, wbere the celtiffcatc of orvnership existed in the name
of the previous owner, issue a fresh certificate oI ownership In the
name of the person to \ivlrom the ttansfer has been efiected;

(c) may afllx an identiflcation mark on any such anlmal, aolmal
article, trophv or uncurcd trophy-

(6) Nothlng in this seetion shall apply-
(a) to animal articles or trophies made out ol feathers of pea-

cocks;

(b) to any transaction entered into by a public museum or zoo
ivith any other public mllseum or zoo-

44, (I) Except under, and in accordance with, a licence granted under

$lrb-section (4). no person shall-

(a) commenr:e or crlly on the business as-

(i) e manufacturer of or dealer ln, any animal articlei or

(ii) a taYidcrmisti or

(iii) a derlt'r in tI'ophy or ltncured lrophy; or

(ixt) a dealor in captive animals; or

11r) x dee'ler in nreat; or

th) cook or serve meat in anv eatlng-house:

Deatings
in trophy
and enimal
artlcles
without
licence
prohtbtted.
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Provlded that Dothlng irx thl! rub-Bectlon shall prevent a person, who,
lmmedlately before the commencement of this Act was cauylng on the
business or occupetlon speclfled l:n this sub-sectton, from carrying on such
buslness or occupatlon lot a perlod oI thirty days lrom such colnmence
ment, or where he has made an application r,vithin that perlod for the
grant of a licence to hlm, until the llcence is granted to hlm or he is in'
Iormed in writlng that a llcence cannot be granted to him:

Provided lurther thqt nothlng ln tlds sub'section shall apply to manu-
Iacturers of, and dealers ln, artlcles made of ivory and feathers of pea-

cockg.

E:,plaaatiott.-tor the purposes ol this sectlon, "eatinq-house" ineludes

a hotel, restaurant or any other place whe"e any eatable is sen'ed on

payment, whether or not such payment is separate\ made for srrch eatable

or ls lncluded in the amount charged for board and lodging.

(2) Every manufacturer ot, or dealer ln' anlmal article, or every

dealer ln captlve anlmals, trophles or tlncured trophles. or every taxider-
mlst shall, wlthln flfteen davs from the commencement ol this Aet,

declare to the Chlef Wild Llfe Warden his stocks of anlmal artlcles,

eaptlve anlmats, bophtes and uncured trophies, as the case mev be' as on

the date ol such deelaratlon and the Chiel Wild Llfc Warden or the

authorlsed ofEeer may plaee an identlfication mark on every anlmal
article, captlve anlmal, trophy or uncured trophv, as the case may be,

(3) Evorv person referred to ln zub-sectlon (I) u'ho lntends to obtaln

a licence, shall. wlthin fiIteen davs from the eommencement of this Aet,
make an eppl,catton to the Chlef Wild Llle Warden or the authorised
ol{lcer for the grant of a llcence.

(4) (o) Tverv appllcatton retomed to ln sub-seetion (3) shall be made
ln such lorm and on payment ol such lee as may be preserlbed. to the
Chief WlId Llfe Warden or the authorlsed of0cer.

(h) No lieence referred to in sub-sectlon (1) shall he Eranteil unless
the Chlef Wild Life Warden. ot the authorised offieer havinq regard to
such matters as mav be prescrlbed in this hehall nnd efter makinq such
tnquirv in respect of those matters es he rDav thtnk flt. ls satlsfled that tho
lieence should be granted.

(5) Everv llsqnss Eranted under this sectlon shall sneeifv the prem'lso.

ln which and the condlttons, if anv, subJect to whlch the Iicensee shall
r.nrrv on his buslness.

(6) Every ticence grented under this sectton shall-
(a) be valld for one year from the date ol tts grant;

(b) not be transferable; and

(e) be renervable lor I perlod not exceeding one vear at a time-
(fi No anollcation for the rencwal of a llcenco shell hp reiected ttnlpss

the holdd of such licence has been glven a reasonablo onnorhrnltw of
presentlnq hls case and rtnless the C-hlef Wlld Life Warden or fho autho-
rised of8cer ls saHsfied that-

({) the applicaflon for suct ranewel hrs baon marlp aftm fhc
.xpiry ol the perlod specltled therefor. or

({l) any statement made by the annlicant at th.' tlmc of tlre prant
or renewal ol tho Jleence was lnconect o1 falsj in material parti-
culars. or
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(iii) the applicant bas contravened ary tern or condition of tho
lieence or soy ltuvr$on or tbts Act or aAy rule .Bao.e ttrcreu.ooe.rr or

(rrr, the app[curt doec rot tulu the preseribed conditroos.

(6) !,very oroer granting or rejectiug au application for the graDt or
fenewal or a trccnce ura[ Dc mgoe iD wlirlog.

(9) l,iotbing rn the loregolng Eub-sectiobt Ehail sl}iy ia reLgtlon to
YETEUIL

{5. SubJect tu 8ny geueral or special order of tbe Stata Government,
the Chiel \wild Ilre Watden or tlre authoris€d olflcer man for reasons to
be reco[ded by ]u.ur in v/ntulg, Eu6peBd or cancel any llceace granted or
r.cucweo unde-c secuon {{:

ProvrJed that oo such suspensioD or cancellation strd]l bc made except
:uler glvrng rhe holdcr oI the licence a reasonable olportunily of bourg
heard-

Suspe!-
Sion or
cancella-
tlon ol
licmcet.

46. (1) An appeal Irom an order refuslng to grant or renew a licence Appeal
under secdon 4it or an order ruspending or cancelling a llcencs under
sectiotr 45 shall lie-

(4, if the orde! is made by the authorLoed officer, to the Chlef
Wi.td Ltfe Warden; or

(b) it the older is mads by the Chiet Wild UIe Wardon, to th6
State GovernmeDt,

(2) ln the case of an order passed ltr appeal by the CbJef Wild Llle
Walden u.nder dause (o) o{ sub-eecton (I), a second appeal sball lie to
the State GovemmeDl

(J) Subject as aforesaid, every order pasced lD appeal under tbis !ec-
tron shall be linal

17. A Iicensee under thls Chaptcr ohall- Mslnt6-
nrncr ol

(o) keep records, and eubmit guch chrnrr of hlr deallnge, a! recordc.

rnay be prexribed,-

(i) to the Director or aDy oth€t o6ce! authorlsrd by btm
la this behalf, and

(i0 to the Chlel lllllld Ulo Warden or tbr authorlsed offcor;
and

(b) make euch records avslhllc on drmrDd lor brPecuon by
ruch ofrcerg,

(4) An appcal under this section ahall be prelerred withln tbtrty dayr
from the dute oI the communication, to tho appllcait, oI the order ap-
pealed against:

Provided that the appellate authority may admlt auy appeal preferred
after the expiry of the period aforesaid iI it i8 satisfled that the sppellaut
had sulllcient cause for not prelerrin8 the apDesl ln turre.
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rl$. No licensee under thts Chapter shall-
(a) keep in his control, curl'od.y o-r possussloD,-

(,) any animal, anillal art)ure, trophy o1' uncured truptly in
respect of whrch a declaratrurr utrder- the provrsions of sub-secrron

(2) oI section 44 has 10 be lnaqe Dut has not been maue;

1u) any animal or animal ar,ticle, trophy, uncured L-ophy
or meat whrch hus nol, been lawiully acquiled under the provi-
sions of this Act or ar]y rule or order made thereunder;

(b) (i) caPturc any wild arrmal, or

.(r1) ecqulre, rccetve, keep rl.r irrs colluol, cusr.ody r.,rr lossesslon, or
seu, ofier lor >are or rra slror L, a.rry capd,ve aruBal spcculed
in Schedule I or.Farr ll ol bcheuu.te lJ, ur any arrimar artrcle,
trophy, uncured trophy or nrcal derived there.trum or serve
such meat, or pu[ under a process or taxrderny or nrake ani-
mal artrcle contarnrn8 part or wrrole ot' such animal,

except in accordarlce with such rules as tnay ue made u.ide; thrs Act:

Provided that where the acquisrtior or, posscssion, contrrol or custody
of such animal or animal aluLlc, uuphy ol ul]eured uuphy errlalls the
tlansler or transport from one State l,o iululher', no such transfcr or
transport shall be effected except wrth the prevlolts permission in wrlting
of the Drrector or Bny other olllcer autho sed by hrm in this behalf:

Provided further that no such pennission under the foreguing proviso

shall be granted unless the Dircctor or l,he officer autborisect by hirn
ls satislied that the animal or article aforesaitl has been lawtully acqui\rd.

49. No person shall purchasu, rccurve or acquire any captive aninial,
wild animal, other than vermin, or any antmal article, trophy, utrcured

trophy or meat derived therefi'trrn otherv/rse than from a dealct oL trom a

person authori.sed to sell or othcrrv,se lransler the same under this Acl:

Provided thal nothing in this section shall apply td any ffansaction
entered into by a public museum or eoo with any other public museum
ot zoo,

CHAPTER VI

PnuExtror AND DET(crroN oF oFFDNcES

50, (l) Notwithstanding anything contained in any other law for the

time being in force, the Director or any other omcer authorised by him
in this behalf or the Chief Wild Life lVarden or thc a.rthorisc(l o iccr r-rr

uny forest officer or any police officer not below the rank ol a sub-

inspector, may, if he has reasonable grounds for believing that any
person has committed an olTcnee against this Aet,-

(o) require a,ny such person to produce ltrr inspection any
captive animal, wild animal, animal article, meat, trophy or unculed
trophy in his control, custody or possession, or any licencet permit
or other document grl.rrted to him or required to he kept by him
under the provisions of this Aet;

(0) stop any ve.hicle or vessel in order to conduct search ot
inquiry or enter upon artd sr'arch any premises, iand' vehicle or vessel,

in the occupation o{ suc}t persott, and open and search any baggage

or other thlngs in his Possesslon;
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(c) seize any caPtive animal, wild animal, uurima-i arl'icle, neat,
trophy or uncured trophy in the possessiun of any pelson and

appearing to him to be Government propcrly, togerher' lvith any

tiap, tool vehicle, vessel or weapon used lor cornmrl,tmg any such

ofience, and unless he is satisfied that sucn person 'vill appear and

answer any charge which may be prelerrcd against hiln, arrest him
without warrant, and detain him.

(2) Any offtcer of .a ranh nol in{erior to lhut of an Assistant lJireclor

oJ Wild Ltfe Preservatlon or Wjld Life Warden, who, or whose sub-

orclinate, has seized any trap, trool, vchicle, vessel or weapon under

clause (c.1 of sub-section (l), may release the sarrle! on trhe execulion by

the owner thereof ol a bond lor the production of the properly so

released, if and when so required, belore the Magistrate having jurisdic-
tion to try the ofience on account ot which the seizure has been made.

(3) It shall be lawful for any. o1 the olficers rylerred to iD sub-section
(I) to stop and detain any Person, whom he sees doing any aci Ior which
a Iicence or permit is required ulder the provisions ot this Act, lor the
purposes of requiring such person to produce the lieence or Permil .llld
if such person fails to produce the ]icence or perlnit, as the case may be,

he may be arrested without warrant, unless he furnishes I s name and

address, and otherwise satisfles thc ollicer arresting him that he rvill
duly answer any summohs or other proceedings which may be taken
againEt him.

(4) Any person detained, or things scized under the foregoing powcr'
shall fodhwith be taken before s Magistrate to be dealt lvith eccordjng
to law.

(5) Any person who, without reasonable cause, laiis to produce any-
thin6, which he is required to produce under this section, shall be guilty
of an oftence against this Aet.

(6) (o) Where any meat or uncured trophy is scized under the provi-
sions of this section, the Assislant Dilector of Wilti Life Proservation or
any other officer of e gazetted rank authorised by liim in this behalf or
the Chief Wild Life Warden or the authorised officer may arrange for
the sale of the same and deal with the pr'oceeds of such sale in such
manner as may be prescribed.

(b) Where it is proved thal thc meat or uncured trophy seized under
the provislons of this section is not Governmcnt property, the proceeds
o-t t}e sale shall be returned to the owner.

(7) Whenever any pcrson is approached by any of the officers referred
to in sub-section (I) for assistance in the prevention ,r detection of aE
offence against this Act, or in apprehending persons charged with the
vlolation of this Act, or for seizure in accordance rvith clause (c) of sub.
sectton (I), it shall be the duty of such person or persons to render sucb
assiStance.

51. (I) Any person who contravencs any provisron of this Act or"
any rule or order made thereunder or who commits a breach of any oI
the conditions of any licenee or permit granted under this Act, shall be
gutlty of an ofience against this Act, and shall, on convictiolr. be punish-
able with imprlsonment for a term which mav extend to t\v.r ye*rs, or
with fine which may extend to two thousand rupees, dr vvith both:

guq
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54, (I) The State Government may, by notiflcation, empower the Chiet

Wild Ilfe Wardeu or qny officer of a rahk not inferlor to that of a Deputy
Conservator oI Forest6,-

(c) to accept, from any person against whom a reasonable sus-

plcion exists that he has cornmittsd an oftence against this Act, pay'
ment oI a sum of mohey by lvay oI composition ol tbu offence which
such Person i8 suspect€d to have commltted; and

(b) when 8ny property has been setzed as liable to be forfeiteal,

to release the same on payment of the value thereot sE estlmated by

nrch o6cet.

AtteI!Dt!
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qbetment
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Provrded that where dre r.r|lence courmrtted is m relatrcn to any
rullnal specitied rn Schedule I or Part ll 01 Scheoute U oI neat or any
.,uch aflunal or aumal &r&lcle, tropny or uncured trollxy dertved fi:om
sucn surmal or wrrere the ollence -r'erEles [o hu[trng rn a sanetualy or a

l\auollul Park, suc[ oltel]ue slrBu ire purtlr€Dle lvlro ruJFl'jsuru]telrt 1ur
a terrn wtuch shall not bc less t]rar srx montrhs but nlay sxtetrd to six
years and also witb line whiclr Ehrdl not be less tJ:srr rive hundled rupees:

Provrried tu'rher that in the cuse ol a second or subseguent ollence oI
tlre uature me[tioned rn the loregoio8 proviso, the teIm of ]m.prisonment
eh&Il noL be less thun oue yeiu aJ].o ure alllount oI the lirre shall not
,rc tcss than one thousand rupees.

(2) When any person ls convrcted oI a:r olii:nce s.Sainsi this Act, thc
Cout't trymg trre ollence rray or(fer dHl, any capuve a [!r.ri, \r rld anuua],
-,1xnal artrcle, trophy, uncu-red hoPhy oI meat rr} resPect oI whrch ihe
,,c,rce rrBs be€n commrtted, and i"ry rrap, ttrol, ve.b-icle, vessel or weapou,

used rn the cr.rmmission ol tre sard oltence be Iorteited tr-r the Statc Gov-
eBlrnent and th8t any licence or permit, held by sucir persotr under the
provisions ot this Act, be canee.tlcti.

(3) Such caDceUatiotl of lrcence or perIrlit or such forleiture shall be
irr additrion to arry other punishmenl that may be awarded for such
Dtlence.

(4) Where any person is convicted ol an offence agairlsi, this Act, the

-'ou.t may &rect tttat the licencc, iI any, granted to such person under
-rre Arms Act, 1959, Ior possessu.rn of any arm with which an ollence 54 of tsrg
againsl, this Act has lleen comnrtted, shall be cancelled and that such
person strall not be eligible for a licerce under the Arms Act, 1959, for
a period of live yearJ lrom the date of conviction.

52. Whoevet att€rnpts to conttaveng or abets the contravention df, any
of the provisions of this Act or of any rule or order made thereuader
shall be deemed to have contr&vened that provision or rttle or order, aB

tJre case rlay be.

53. If any person, exercBing powcrs under this Act, vexatiously and
unnecessarlly seizes the property of any other p€rson on the pretence of
selzing it for the reasons mentioned in section 50, he shall, ou conviction,
be punishable with imprisonment Ior a term which may extend to six
months, or with fine which may extend to Iive hundred rupees, olwith
botb"
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:
' (2) On paymcnt of sirch Jum of money rrr su(:h value. or both, as the

case may be, to sttch officer. the suspected person, if in custody, shall be

dischargeC. and the property, other than Government property, 1I any,
seized, shall be relcased and no further proceedings in respect of the
offence shall be taken agoiust such f,orson.

(3) The officer compoundlng any offence may order the cancelletlon of
any liccnce or permlt granted under this Act to the r,ffcnder, or if not
empolvererl to do so, may approach an offrcer so cmpowered, lor the
caucellatior of such lieence or permlt.

(4) The sum of mr,ncy accepted oI agreed to be aceeptcd as composr-
tion under clause (b) of srrb-section (I) shall, in no case, exceed the sum

of trvo tho,:sand rupees:

Proviiled that no offence, {or whir'h l minlmrlm pertod of imprisonment
has been prescribed ln sub-section (I) of section 51, shall be eompounded.

55. No court shall take co!\ttzanco of anv offence against this Act ex-
cept on the complalnt of the Chief Wild Life Warden or suoh other omcer

as the State Gogemxrent mav authorise in this behalf.

58. Nothing in this Aet shall he deemed to prevent anY person from
befurg prosecrrted nnder any other larv for the time being in force. lor
anv act ot omission which constihrtes an offence ailalnst tttis Aet or
from beinp liable under such otler larv to anv hir,hcr punishment or
penalty than that provrded by this Act:

Provided that no person shall he prrnished twice for the same ofience.

57. Where. in any prosecution for an offence aeainot thls Act, lt ts

estahlished that a person is in possesstoo. eustodY or conttol of anv

captlve animal, anlmal artiele, meat. tronh\r or rrnc't-ed trr,nhv' lt shall

be presumed, tntil the conLrArv is proved. the httrdeu ol n,"rtvin( rvhieh

shall lle on the aceused, that srrch nerson iq ln unl a'r'.'fi tl possesslnn, cus-

toilv or eontrol of such eaptive nntmal, animnl article, meat. trophy or
rrncrrred trophv.

58. ( I) W}Iere an offence agalnct tbis Act has br'er. eommittod |, - oEen-

company, everv Derson u,ho at the time the offence was committed. *nr jf$f{r6.,
;n charge of. and was responsihle to. f}le romn:rr1v f,r' llro rondrrct oI tlro
buslness of tho eomnanv ss rvell as the eomDany. shell he dcemed to ha
puiltv of the ofrenee and shall be liable to be nro'ceded nealnst anrl pun-
ished acmrdlnglv:

Provided that nofhino contnined ln this snb-se.'tinn shall render anv
srreh Fe,son Iinble to anv nrrnishmcnt. if he pro-,es thet the ofience was
commitfed rvithout his knorvlcdoe or that he ewerclsed all drre dillgenee
f^ nrevont tho enmmisslon of srteh oftenee.

(21 Notrvj+h.tandln p anvfhinr: eontrinpd ln clrh-.r,etlnn (I). tvhere sn
offenee noainst this Act has ber'n 1.,1nr6iltcd hw a cr'mhsnz and it ls nr,r,-
cil tl-rrt the ofiance }as hecn "ommltfcd rvith t}^ eoY.6r'r,i ot conr{rranee
of or ls attritrrrtable to gnv .eqler.t on thr. n:l nf rnv dircetor. minaqer,
scoretan or otJrer nffieer rrl t}a no'nn'rn.,. "rrnh rlltoefr,r. man..'Fr. sccre-
t'rrv or other officer shall also he de^med to be {tttttY of thpt offenee and

rhall be Jiable to be Frroceeded a(sinst and pltnished aceordtn8Jv,

SEc. U THI: Q.{ZETTE OF INDIA EXTFAORDJNARY
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-D.rpia;rttion.--For the purposes of this sectron,-

to,i '-cornpany'r means any body corporate and includes E ffrm or
ol.ial' J..isociatir,n of in;tir.iduals; and

(h) "director", il relation to a lirm, nreans a partner in the flrm.

CHAPTER VII

MIscELr,ANEous
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59. Evet]. officer referred to in Chapter II and every other offlcer
cxclcisinq any of the powets conferred by this Act shall be deemed to be -- - ----
a public servant within the mesning of section 21 ol the Indian Penal 45 ol 1860

Code.

60. (I) No suit, prosecution or other legal proceeding shall Ile against
any ofilcr:r or other employee of the Central Government or the State
Governm?nt for onythine v,'hich is ln good faith done or lntended to be

done undct thts Act.

(2) No suit or olheL lr gal pr'rccoding shall lie against the Central Gov-

ernment or the State Go"'ermnent or any of its officers or other em-
p}r.r1u. to. anv damag,r eausetl or likely to be caused by anything which
is in good faith done or intended to be done under this Act.

lit. (1) The Ccrtral Government may, if it is of oplnion thet it it
expedipnt so to do, bv notification, add any entry to any Schedule or
trsnsfor ant entry from cne Part ol a Schedule to another Pert of the
same Schedrrle or from one Schedule to another.

(2) Ttre State Governmcnt may. iI it ls of oplnlon that it ls expe-

dient so to r1.r, bv notifieatioh. trensfer any entry from Schedule II, Sche-

dule III. Schcdr.rJe IV on Sche<iule V to Schedule I and may also transfer
any entry ftom Part I oI Schedule II, or Schedule III, Schedule TV or

Schedul: V. to any other Schedule,

(3) On the issue of a notlficstion under sub-sectlon (I) or sub'sectlon
(.?), the rplevant Schedrrle shall be deemed to be altered accordlngly,
prorrtdr'I that everv such al{eration shall he without prejudice to any-
rhing dr,nt: o,: omitted to bc done before such alteration,

({) If anv altoration of any Schedule made bv the State Government
under suh sectlon (2) ls repugnant to eny alteration made therein bv
{he Cenl'al Government under sub-section (l), then, the alteratlon made

)rv the c-\tral Government, wheJher made before or after the notiflea-
tion mad. bv the State Government. shall prevall and the alteration
mndc hv the State Governme.nt shsll, to the extent of the repug'nancy,

be void:

Providt'd that any such altcration made by the State Government, lf
it hrs heen ,.railc with the prevlorts consent of the Central Goverament,
..lrc'11 prevail in that State:

p1-eyir'. '1 further lhst nothinp in the foregolng proviso shall prevent
the Cent.i1l (ioTernment from morlifying or cancelllog, at any tlme, tlp
alteratior rnade b1' the State Government.
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62. Subject to the provisions of section 61, tha State Government may,
by notiflcation, declare any wild animal other than those specified ln Sche-
dule I and Part II of Schedule II to be vermin for any area and for such
period as may be speclfled thereln and so Iong as such notification is in
force, such wild animal shall be deemed to haVe been lncluded tn Schedule
v.

$. (f ) The Central Government may, by notification, make rules for
all or any of the following, namely:-

(a) the form in which declaration shall be made under sub'
section (2) of section 44;

(b) the terms and condltions which shall govern transactions
rcferred to in clausc (b) of sectton tE;

(c) matters speciffod in sub-seetion (2) of'section 64 in so far as
they relate to sanctuaries and National Parks declared by the Central
Government.

(2) Every rule made under this -section shall be laid, as soon as may
be after tt is made. bcfore oach House of Parliamcnt, whilc it is ln session.
for a total period of thirty davs rphich may be comprisefl in one session
or in two or moro sueccssh,e sesslons, and if belore the exptry of tho
session immediately followinq the session or the succosslve sesslon5 afore-
said, both Houses agrec in makino anv modlffcation ir. the rule or both
Ilouses agree that the rule shnrrld not be made. the rule shell there-
after hqve efrect onlv ln such mrdified form or be of no efroct, es
the case may be; so, howevcr, that any such modifieatlon or nnnrrlment
shall be wlthout prcjudioe to thc validity of anythinq prevlor.rsly done
under that rule.
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64. (1) I'he State Government rnay, by notiflcation. meke rules for f9ler or
carrying out the provisions of this Act in respect ol matters which do 

"ot ef*rr-lall wlthtn the purview of section 63. ment

(2) In particular anil without prejurlicc to the generality of the f.rr- |t6[*"
gotng powe!, such rules mqy provide lor all or any of the following
matterg, namely: _.

(a) the term of oJflee of the me'nhers of the Board referred to ln
clause (.q) of sub-sectlon (I) of sectlon 6 and thc manner of filling
vacaneles among them;

(b) allowances relerrcd to in sub-section ({) of seetion 6:

(c) the forms to be rrsed for any applieation certificate, elaim,
declaratlon. licence, permit, registration, retrrrn or other document,
made, granted, or submltted under the provisions of this Act and the
fees, lf any, therefor;

(d) the conditions subject to which any licence or permit mav
be gra,nted under this Aet:

(e) the particulars of the record of wild animals (captrrred or
kflled) to be kept and submittcd by the liconsec;

(fl regulation of the possession. transfer and the salc of captlve
anlmals, meat. anlmal articles. trophlcs and uncure<l trophles:

(g) regulation of taxldermyl
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(h) any other matter whlch has to be, or Eay be, pregcrlbed
under this Act.

05. Nothing in this Act shall affect the hunting rights conferred on
the Scheduled Tribcs of the Nicobar Islanals in the Unlon territory of
Andaman and Nicobar Islands by notificatlon of the Andamun and
Nlcobar Administration, No. 407'6?/F, No, G635 Vol. III, dated the 28th
Aprtl, 106?, publlshed at pages 1 to 5 of the Extraordinary issue of the
Andaman and Nlcobar Gazette, dated the 28th April, 196?.

66, (I) As from the commencement ol thls Act, every other Act relat-
ing to any matter contahed in this Act and ln lorce ln a State shall, to
the ext€nt to which that Act or s.ny provlslon conhlned thereln coner-
ponds, or ls repugnant, to this Act or any provislon contalned ln this
Act, stand repealed:

Provlded that such repesl shell not,-
(t) aflect the previous operatlon ol the Act so repeald, or any-

thlng duly done or sufrered thereunder;
(it) affect sny right, privflege, obllgation or llabllity acgutreal,

accrud or incurred under the Act 60 repealed;

(iii) afiect any penalty, lorfelture or punlshment incurred ln
respect of any offence commltted agalnst the Act so repealed; or

(io) aflect any investigatlon, legal proceeding or remedy ln res.
pect ol any such rlght, prlvtlege, obllgatlon, llablllty, penalty, Ior.
felture, or punishment as aforesaid;

and any such investlgation, legal proceeding or remedy may b€ lnstltute4
continued or enforced, aod any suctr penalty, Iorfeiture and punlshment
may be imposed, as lf the aforesaid Act hatl not been repealeil.

(2) Notwithstandlng such repeal,-

(o) anythlng done or any sction taken under the Act so re
pealed (including any notlflcation, order, certiflcate, notice or reeeipt
losued, appllcation made, or permit grented) whlch ls Dot lneonrls-
tent with the provisions oI this Act, be deemed to have been done
or taken under the correspondlng provisions ol thls Act as tl this Act
wer:e in force at the tlme such ttrlng was done or actlon was taken,
and shall continue to be in force, unless anal until superseded by any-
thlng done or any action taken under thls Act;

(b) every llcence granted under any Act ss rep€aled and ln force
tmmedlately before the commencement ol this Act shall be deemed to
have been granted under the correspondlng provislons of this Act
and shall, subject to the provisione of thls Act, continue to be ln
lorce lor the unexpired portion of the period for whlch such llcence
had been granted.

(3) for the removal of doubts, tt is hereby declared that any sanc-
tusry or Nationnl Park declared by a State Government trnder any Act
repealed under sub.section (I) shall be deemed to be a eanctuary or
Natlonal Park, as the case may be, declared by the State Government
under this Act and where any right in or over any land in any such Na-
tional Park whlch had not been extinguished under the satd Act, et or
beforr the commencement oI this Act, the extlngulshment of such rlghts
shall be made ln accordance with the provislons ol thls Act.

5s^
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SCHEDI'I,E I
(See sections 2, 8, 9, 11, 40,41, 43, {8, 5f, 61 and 02)

Penr I : M^MMAI s

l. Binturong (Arcti,ctis bintwottgl.
2. Black buck (Antelope c*oiaapra\.
3. Brow-antlered deer or thamin (Cerors eldi).
4. Caracal (Eelis carucal) .

5. Cheetah (Acinmgx jubahl"s).

6. Clouded leopard (Neofelis nebulosa).

7. Dugong (Dugollg illl,gon).

8. Fishing cat (Felis oiuefiino) .

9. Golden cat (tr'elis ternminckL) .

10. Golden langur (Presbgrtts Aeet).
11. Hispid hare (Caprologzs hispidts).
12. Hoolock (Hglobates hooloclc).

13. Indian lion (Pontharc leo Wsrcol .

14. Indian Wild As8 (Equts lemionus khar).
15. Indian I{olf (Cazis lapts) .

16, Kashmir Stag (Certrzs elapluts hanglu).
1?. Leopard cat (Felis bengolcnsis).

18. Icsser or Red ponda (Ailurus lulgens).
10. Lion-tailed macaque (Macuo silentrs).

20. Iaris (Lotb t@rdt$anils, .

21. Lynx (Felis Lyrw isobellitus).
22, Malabar Civet (Vioeno megaspilal.
23. Marbled cat (trelis mormarets),

2.4 Markbor (Copra falcmenl.
25. Musk deer (Moschus rnoscLtfen a) .

26, Ovis Ammon or Nyan (Ous ommor hoilgsor.i).

27. Pallas'g cat (felir m$Lul) .

28. Pangolla (Motl7ls (r,oas,r.d;ttdfito).

20, Pygmy hog (.51ts sollx;nilus).

30. Rhinoceros (Rhraoceroe rutrcomi"r) .

31. Rusty spotted cat (Felta rubiginosc).

32. Slow Iorie (IVSrcticebus colt&r.gr.
33. Snow Ieopard (Panthera ut*it).
34. Spotted linsang (Prionoilon pa licolorl.

35. Swamp tleer (all sub'ryecles of Cerun ilu:arrcelll.

79t
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36. Takln or Mishmi Takin (Budorccs taolcolot).
37. fibetan Gazelle (Procopm ptcticottdota).

38, Tibetan W d Ass (Eqws hemionus kbng).
39. Tiger (Pantheru ti4ris).
40. Urial or Shapu (Ot:rs otgnel).

4f . Wild buffalo (Bubclus btbalis).

PAnT II : AMpruBrANs AND REE rgxs

1. Crocodiles (including tlre Estuarne or ealt water crocodile) (Cre
codilus poro$us snd CrocodiluE pclusHs).

2. Gharial (Gu:ialLs gofigetian$) .

PABI IU : BEDS

1. Bazas (At;iceda ieordoni and Aoireiln l,euphotes),

2. Cheer Pheasant (Catreus wallirhii).
3. Great Indlan Bustard (Chorioris ntgricopt) .

4. Great Indian Hornbill (Buceros bicornis),
5. Jerdon's Courser (Cursorius bitorqlnhls),
6. Lemmergeier (GUWetus barbotu$).

7. Large Falcons (Fclco Wregrifils, talco biarmic-u,s and ralro chlc-
querol -

8. Mountair Quail (Ophrysic xrpercitioao).

0. Narcondom Hornbill fBhytberos (utihiotus) n$cofiilrlmll,
10. Nicobar Megapode (Megdpodtus tregcittctl .

ll. Peafowl (P@o cristaa,s) .

12. Pinkheaded duck (Rhodo7tes sa cargsphgll4cea).

13. Sclater's Monal (Lophophvrus sclal,efil.

14. Siberian White crane (Gru.s leucogeranus) ,

15. Tragopan Pheasaats (Trogopan ?,'el/;nocepholus, Trogopan blgtbll,
Tragopan sqtylq, TrdWsrL temmincki).

16. Whitsb€nied Sea Eagle (Haliaetus leucogo,ster).

l?. Whiteeared Pheasont (Crossoptilolr crossop,llofll ,

18. \ryhite-winged Wood Duck (Coirizc Sczfirlotc).
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l. Agra Monitor Ltzatd fVaronus gniseus (Dauilin)1.
2. Bengal Porcupine (Atherurus flutlcr.ottttts assarrrcrxis).

3. Blson or Gaur (Bos gorrus).
4. Capped Langur (Presbgtis pileohs).
5. Crab-eating Macaque (Mam*o irus umbroso) .

6. Dolphins (Dolphinus ill.tphis, Plotonisto go getica).
7. Ferret Badgers (Melogcle moschots slrd Metogdle pfr:sondta).
8. Flying squirrels (All species of the genus Hylopetes, petflurista,

Selomgs ald Euptawus).
9. Glant squlrrels (Rattlta macaulrl, Ra!&a inilica ard EotorL

bbolor\ .

10. Himalayan Brown bear (Urs, arctos).
ll. Himalayan crestless Porcuplne (HgstrNr hoilgsoni).
12. Hog badger (ArctonAt colro?is).
13. Indian elephant (Elephcs mo,rimtu) .

14. Leaf Monkey (Presbgtls phryrei).
15, Malay or Sun bear (Helarctos nta;t-,Jgrrn1ts) ,

18. Pig-tailed Macaque (Macua nernestrimt).
1?, Pythons (Ganu Pgtlwn) .

18. Serow (Capricernis srr?n4troen&is).

10. Stump-tailed Macaque (Mccocc specioso),

20. Tibetan Antelope or Chlru (Ponthelops hail,gsoni) ,

21, Water Lizard (Varanus soloatofl .

22. WiId Dog or Dhole (Cton olpints) .

23. Wild yak (Bos gnmniens).

PART II
1, Leopard or Panther (Pantherd parilus).

2. Nilgirl langur (Presbgtis johnr).

3. Nllgtrl T\at (Hemitragts hylocrusl.

SCIIEDI'I,E II
(See sections 2, 8, 0, lq 11, t(), 41, $, ,49, El, Gl and 02)

SpEcrAr. GAaaE

Perr I
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SCHEDIJLE III

(See sectlons 2, 8, 0, 10, 11 and 6l)

Brc Gervm

1. Andaman llllld Ptg (Slrs cndamafletts&) .

2. Barking deer sr Muntjac (Munt*tctts muntiok) .

3. Bharal (Ouis nahurol.

4, Chinkara or Indlan Gazelle (Gazella gazelh bermettll,

5. Chital (.6ris arls).

8. Four-homed antelope (Tetmceros qluld,ncornls).

?. Gorals (Nefiw/}.{,eih].s goral, N emorlfizillts hoilgsonil.

8. Ilinralayan black beer (Selenarctos tlNbetafllur '

9. Hlmalayan Ibex (CoPro iber).
10. Himalayan ttlrat (HefiLitragius iernlalir.trs) '

11. Hog deer (Acrs Po'rcinus).

12. Ilyaena (Hgaeno hAaetu) -

18. Mouse deer (?rugnrlua mernlnnol '

14. Nilgat (Bosehphus trogotsmelG).

15. RAtel (Mellluoro caperufu) .

18, Sambar (Ceruu unicolor) ,

l?. Sloth bear (Melureus ursinus).

lB. Tibctan woll (Caars hr.Pus).

19. Wild pig (Sus scrofo).
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SCIIEDI'LE IV

(See sections 2, 4 9, 1l and 61)

Saaer,l Geuu

l. Desert cat (Felis lib?ca).

2. Desert fox (Vtrlpes bucopls).

3. Ermlne (Ivlutela eflfllnedt .

4. Hares (Black napeil, Conmolr lnflial., Detert, Himalrgo* Maue-
hote\

5. Marmots (Maranota bobak himalayatra, Maflnoto Cauitotal.
0. Martens (Mdrte| loin4 inteflneilit, Martes flaolgala, MarteE gtDot-

ktlsi0.

7. Otters (Ltltta hutrd, Lutra perqicillata, Aotlg, cinaeal .

8. Red fox (Vt ?es oulpes) -

9. Ttbetan lox (Vulpu tertil.r;tlsl.
10. Sleasels (Mutela, sibfrca, hlwtel.a Icathiah aDd Mtrstelr. oltairp).

11. Bir& (other thon those :ub.specles and species mentloned ln Par"l

III of Schedule I or lu Schedule Y, aod belonging to the fam les
listed below: -(i) Barbets (Copitoaidoe).

(ii) Barn Owls (?gtoziaae) .

(iii) Blue-birds {Irenii,&t.
(io) Buetards (Otitlidce) .

(u) Bustard-Quail (nmrj.caitae).

(ui) Channches (Fnngtlliwe) .

(o{i) Cranes (Gntiihe).
(ulii) Ducks (Anntiddel.
(ia) Emerald Dove (Colurnbidoe).

(c) Falcons (talconidael.
(rr) Finehes (Fringilliitae).
(cii) Elamingoee (Phoeaicopteridae).

(riii) Flycatchers (Mrseiaapiful .

(cio) Geese (Anatlilae) ,

(rrr) Goldflnches and alUes (Cwiluelhte) .

(rol) Grouse (Ptetuclididae) ,

(coll) Hawks (Accipitriitae) .

(ro{ii) Honrbills (Burerotiilae).
(cir) Ioras (Irertibe).
(ac) Jungle and Spur towl (Phtsitniilte).
(eci) Megapodes (Megapoiliiill,el,
(crii) Minivets (Compqhaglilael.
(crill) Otioles (Oioliilae) .

(rriu) OwIr ($rtq$oer.
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(cro)
(rrui)
@tuti)
(rruiiil
(crir)
(rm)
(rcrr)
(xrrio

(rratii)
(ccoiu)
(rrru)
(rzaoi)

Oystercatchers (Hae,/.otopoiilif,.e').

Partridges (Phosianidae).

Pelicans (Pelecafidtel,
Pheasants (Phcsicnidoe).

Pigeons (except Blue Bock pigeon) (Colunbidae).
Pittas (Pittidce).

Quail (Phosiorlidre ) .

Snipe (Charodrirdoe).

Sunblrds (Nectarirliid,M).

Swans (Anatidoe).
Thrushes (Muscicapidoe).

Trogons (?rogonidae).
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SCIIEDUT.E V

(Soe 6€cuon8 2,8, 61 aDd 02)

VEIEN

r Commoa crow,

2. Commoa fox,

3. Fruit batr.

{. Jr^rrl.
6. Mlce.

0. tut8.

?. Vdeg.

K, K, SIINDAN.AM,
Jolnt Secar. to tha Gout. of l*ili@.
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CHAPTER 12

SUPREME COURT ORDERS IN
CENTRE FOR ENVIRONMENTAL

LAW WWF - INDIA

Centre for Environmental Ldw WWF - tndia
v.

Union of lndia and Others
s.c. AGARWAL AND G.T. NANAVATI, jJ:

I.A. No. 2 in W.P.(C) No.337/95
Decided on 22-08-1992

wild Life Protection Act - Appointment of Honorary wild LiIe wardens
- Directions issued.
- wild Life Prctection Act - section 2l - All state Govts. Directed to issue

proclamation within two months - Complete the process of determination of
rights within one year.

wild Life Protection Act - section 25A - Denotification of sanctuaries -All state Governments ordered that before placing the proposal ,for
denotification before the legislature - To refer the propJsat the indian Board
of Wild Life for its opinion.

wild Life Protection Act - Direction to all Governments to ensure that
forest guards are provided with modern arms, equipment etc.

ORDER
1. tn the order fuly 7, 1997 it was observed that some of the states had notfiled affidavils in pursl4nce bf tEe order dated March 25, 1997. Bv rhe said orderfour weeks tjme was gr)nted to the concerned States to fif" tn" jrfidavits and itwas also indicated that in the event of failure to do so, contempt proceedings will

-.1r""^.,9 initiated against'them. so far affidavits have'not u""'i rii"J 
"" 

behalf ofthe State of Assam, Andfua pradesh, Bihar, Goa, jammu and Kashmir, Ksrara,Manipur and Nagaland,and union Territory of Andaman ,.rd Ni*uu, Isrands.

596
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The leamed counsel appearing for the state of Assam states that he will be filling

the affidavit during t{;;;;; tf the'd1y' He is permitted to do so' Since

affidavits have not u".n rirla o" Leha* of ihe other 
-states 

referred to above, it

is directed that contemf,t';il;;;"'ht"J io-*i"'rbspective Chief Secretaries of

concerned states/Union Territory. Their personal fr-esence is not necessary for

the present.

2'AperusaloftheaffidavitsthathavebeenfiledonbehalfoftheStatesand
Union Territories sho#;d il,u*" ,r rhe states wild Life Advisory Boards

have either not been constituted or were constituted earlier and after the expiry

of the term of the SoalJ, tn^t-*tt cgnst-ituie-d' there has been no reconstihrtion

of the Board. In the strt;;-i" *t,i.t wita Life Advisory BgTd. has not been

constituted or where i# f""ia ftrJ earlier been constituted but the term has

expireclandtheBoardhasnotbeenreconstifuted/necessarystepss]rouldbe
taken to constitute/re;;tthr;; th" lVla lif" Advisory Board-within a period of

two months' 
,ife wardens, we {ind that in some

3. As regards the appointment o{ Wild L

states wild Life wardJris have not been appointed at all while in some states

Wild Life Wardens il;; ;;"; uppoilt"a'f9r some areas but have not been

#;r*J f;r;h;;;r. Ii i" aitJ.i"d'that the concemed State/Ufiion Territorv

shall take the necessai- steps to appoint wild Lile wardens for all the areas

within a Period of two months' /
4.E.iienthoughnotificationinrespect.ofsancfuaries/nationalparkshave

been issued .r"a"r Su.tio" 
-Ll/gS ii all States/Union' Territories, further

;;;;"Ji;gr r, ,"q,rir"J under t6e Act it, issue of proclamation under section 21

and- other steps as "."[-pirt"a 
by th" Act have not been taken. The concerned

Si;t" a;r;d.ents/Union Territ6ries are directed to issue the proclamation

under Section Z1 i., .es-f"ci o]-ih" ,r.r.t,aries/national parks *itl,T two months

""J 
.o*pr"te the prgclss of determination of rights -and 

acquisition of land or

rightrlr'.."templatecl by the Act within a period of one year'

5.Asregardsdenoti{icatiorrofany-areawhichisinclrrdedinasanctuary/
.otlonni pu.f, it is direcied that before ptacing the proposal before the Legislative

Assembly the concerned State Governments. s'ttatt re{ei the proposal to the Indian

Board for wild r-ffe ior'-ii; ;p;i;" and the proposal snaU be placed fot

..*,a"*tu t ero.e the Legislative Asmmbly along wi,th the opinion of the

Indian Board for Wild Life.

6.Inordertoeffectivelycontrolthegrowingincreaseofpoachlnginthe
sanchraries/national,parks tire Central Govemment as well as the Governments

of States,/Union re..lto.ies are directed to eruure that the forest guards TI lhe
;;":;;;i";l"rii.";lpttts are provided modern arms' communication facilities'

ia., irr.t"i, sets an<l other-n"c'ettary equipment in that regard' Necessary steps

for that purpose'shall be tiken within six months'

List on 17-10-1997 for final disposal'
(
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